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Clause 1, the Enacting Formula and the Title were added fo the Bill
SHRIHANSRAJ BHARDWAJ: Sir, | move:
That the Bill be passed.

The question was put and the motion was adopted.

Discussion on working of the ¥inistry of Water Resources

MR. DEPUTY CHAIRMAN: Now we take up the discussicn on the
working of the Ministry of Water Resources. Shri Keshubhai Patei.
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DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, | am very happy to
hear the speech made by my respected friend, Shri Keshubhai Patel. He
said that the issue of water should not be politicised and no politics should
be playac. He also said that we are all one. | welcome it. This is a national
problem. Every poiitical party has to see that the problem of water scarcity
is soived. We are ali one in this. Al the same time, he wanted to know from
the Minister as to what is the speed of progress in regard to the solution to
the problem of water scarcity. Of course, the Minister will reply to this point.

in our country, we have great rivers like the Ganga, the Brahmaputra,
the Narmada, the Cauvery, the Krishna, the Godavari and s0 many other
rivers. But here what happens is, in one part of the country people are
suffering from floods and in other part of the country people are suffering
from droughts. Qurs is a vast nation with a very peculiar geological system.
The law of nature i3 such that at some places the people are dying due to
drought conditions and at some other places pecple are suffering miserably
due o devastating flonds. What is the solution to this problem? This issue
is being debated for the last sc many decades. We must remember that
our country is totally dependent on agriculture. Crores cf people living in
the rura! areas are dependent only on agricutture. If we compare ourselives
with China, what s the position? China has accepted that so far as
agriculture production is conceined, India is number one. We have so
much of agricuiture preduction in the country. China is giving top priority to
acriculture prodiction. They have been giving top prionity to water resources,
irrigation and dams along with industrialisation. in our country, when we
are moving towards industrialisation, we must see that every acre ~f land
i3 cultivated with water and water is made available.

So far a¢ drinking water is concerned, today people are taking out
underground water and using it as drinking water. There are a lot of
deficienciss in the underground water. This water is not fit for drinking.
Once we are able to solve this problem by having dams and capals
throughout the couiitry, we wiil be able to give best drinking water to the
cOmmon peopie.

{THE VIiCE CHAIRMAN (SHR! SANTOSH BAGRODIA) in the Chairl

Why are we still lagging behind even after 57 years of Independence?
What is the selution to this problem? Where do we stand? That is the
most important thing to bear in mind. Today, when we are debating this
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issue, it is not for fighting with each other, it is io exchange our views.
The ultimate motivation of every citizen of the country and every Member
of this House shouid be how to solve this problem.Even though we have
been listening for decades that we must link the rivers from north to
‘south, but it has not taken any shape. There is a scheme for linking 30
rivers. Perneps, if you take up the scheme of linking 30 rivers ail over
India, Rs. 330 iakh crores are needead. Imaging, Sir, we need Rs. 330
lakh crores! Locking at this figure, everybady is afraid, and nobody gets
anvthing. The present Government as well as the previous Government
have done a lot of exercise on this. Now, the latest position is that they
want to take up linking of six to eight rivers. One view is that the estimate
woulid be Rs. 3,40,000 crores, and the other view is that it would be as
higih as Rs. 5,00,000crores. Anyway, ever: if we take an average of it,
and say that if Rs. 4,00,000 c-ares are spent and we achieve the linking
of say, eight rivers, in 10 years, then, the national water problem can be
solved to some exient. For that, annually, you need about Rs. 40,000
_crores. it may sound o be a big figure. But there are so many agencies
which are willing to assist us in this. Pecple are prepared to invest and
Build, Cperate and Transier. Similariy, in irrigation projects as weill, there
are countries in the world and enireprensurs in the nation who are prepared
{0 comie and undertake to Build, Operate and Transfer. Similarly,
international organisations like the World Bank and the Asian
Deveiopment Bank--probably, india is the only country which is able to
take maximum benefit from th2 World Bank-—are also eager to provide
funds. But the factis that we are n0! raaily abie to take maximum benefit
beczuse of red tapism, lack of comimunication and various other delays.
Therefore, we can soive the problem of funding by providing Rs. 40,000
orores every year in our nationai Budget. Sir, today, the position is that
the commercial banks havs surplus funds. They are coming forward to
lend maney with nif Interos!. Desides internatuonal organistions, we also
have athar organisations jika the {10, 2i0, which are also prepared, on
the sugrantes of the CGovurmment, fo provide financial assistance.
Therafore, | 2m bringing 12 notice of the hon, Minister, Dasmunshiji,
fhat he must work out with the Finance Ministry and have revision of the
Plan Dutlay in the national Budaet. A very small amount of money has
besn aflocated for the Ministry of Water Resources in the Budget, and
this sands an absolutely wrong meassage to everybody. How can we
then scive the problem?
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Then, Sir, besides the Central Government, it is the duty and
responsibility of the State Governments also to take suitable measures to
solve this problem. Every State has got its own policy. Some States want
mass industrialisation; some States want to concentrate on agriculture.
Now, for exampie, you take the case of Andhra Pradesh. The present
Government is giving its topmost priority to agriculture sector. It has been
found that ultimately it is the farmers and success in agricultural productivity
which would go along way in solving our problems. So, besides our interests
in massive industrialisation, encouraging modern technologies, software
and everything, we do want to concentrate amply in irrigation system. For
instance, in Andhra Pradesh, we have got 2,840 TMCs of water—1 TMC is
equivalent to 10,000 acres—allocated by that system. Besides this, 2000
TMCs of water, which is surplus, go waste in the form of fioods in rains,
which means we have got 4,840 TMCs of water which is available. Butwe
are hardly using 1,700 TMCs of water in the present system. | am very
happy that at least Andhra Pradesh has become a bold State by coming
out with a Plan that it would be spending Rs. 46,000 crores in five years
under this project. Of course, some people have their own doubts as to
how it is possible. Yes; it is true. For instance, they are investing
Rs. 46,000 crores, and if they are able to spend on 26 irrigation projects,
then, in five years, every acre of land in Andhra Pradesh wouid have sufficient
water availabie for it.

Water will be available everywhere in Andhra Pradesh in the next five
years. As of today, water for irrigation is available only for 17 lakh acres of
land in Andhra Pradesh. We are going to make it available for a minimum
of 65 to 80 lakh acres of land in the next five years.

So far as the Budget allocation is concerned, the UPA Government is
totaily committed to irrigation and agricultural production which, we feel,
has a major role to play in the development of our economy and in helping
our farmers. The hon. Prime Minister gave full support when he visited the
State of Andhra Pradesh. He said, "The Centre will give any amount you
want for increasing the agricultural productivity to help the nation and,
particularly, the State of Andhra Pradesh”. Similarly, the UPA Chairperson,
Shrimati Sonia Gandhi, is also prepared to give full support, as the Common
Minimum Programme is committed to provide irrigation facility to one crore
acres of land in these five years. | will give you a small example of the
provision for irrigation in the 2004-05 Budget, as compared to what was
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given by the previous Government. Perhaps, there were other good things.
| am not criticising. Butl am giving only factual information. | was told that
Rs. 1640 crores were allotted for irrigation. When our Government came
in, it gave Rs. 3440 crores in 2004-05. In the present Budget, our Chief
Minister has provided Rs. 7400 crores. in the next Budget, he is proposing
to give Rs. 10,000 crores. So, where there is a will there is a way. We are
going to prove that it is possible to make available Rs. 7400 crores by
raising money through institutions like LIC, GIC, the Austrian Government,
ADB and the World Bank. These institutions are prepared to give once
they are convinced that every rupee is going to be spent for the purpose,
and not just for image-making, and once they know that it is a long-term
policy.

SHRI C. RAMACHANDRAIAH: What is the amount that you have got
from the Austrian Government? (Interruptions)

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): Please do not
talk to him. (/nterruptions) Mr. Reddy, you look to this side. (/nterruptions)
Let him speak.

DR. T. SUBBARAMI REDDY: Sir, Andhra Pradesh has proved to be a
model State. The Common Minimum Programme is committed to provide
irrigation to one crore acres of land. The State of Andhra Pradesh has a
very, very ambitious programme to provide irrigation facility in 65 lakh acres
of land. It is possible and it wili be done. No force will be allowed to stop it.
God is there to see to it that it is done. (Interruptions) Money wiill come.
There are ways. The World Bank is ready; ADB is ready; LIC is ready; GIC
is ready; Commercial Banks are ready; the Austrian Government is ready.
Everybody is ready. (Interruptions)

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): Wil you please
keep quiet? Let him speak.

SHRI C. RAMACHANDRAIAH: He is referring to me?

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): He is talking to
you because you stand up. Con't stand up. Please sit down.

DR. T. SUBBARAMI REDDY: Sir, | request my dear friend, the dynamic...

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIAY): You have only
two minutes. If you talk to him, you will lose your time.
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DR. T. SUBBARAMI REDDY: Sir, what we have to do now is that we
have to eradicate red-tapism. | will give you a small example. There are so
rnany projects in Andhra Pradesh. You have the Bhupathiparlem Project;
the report was sent to the Ministry of Tribal Affairs for clearance. It is
pending. Again, in regard to the Gundlakamma Project, the rehabilitation
and resettliement proposal was sent to the Ministry of Tribal Affairs. Simnilarly,
in the case of the |_.endi Project, an Inter-State Project between Government
of Maharashtra and Andhra Pradesh, as per information available, the DPR
was submitted to CWC in 2001. Today, we are in 2005. Nothing has
happened. Then, in the case of Modikuntavagu project, the DPR was sent
to CWC in 2004. Itis pending for CWC clearance. In the case of Pulichintala
Project, the local office of Archaeological Survey of India has completed
the inspection of temples and submitted the report to the DG, ASI, New
Dethi on 10.2.05. The NoC is awaited. (Time Belf) | am concluding, Sir.

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): What do you
want?

DR. T. SUBBARAMI REDDY: | want to speak.

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): How much more
fime will you take?

DR. T. SUBBARAMI REDDY: Sir, Keshubhai Patelji spoke for one hour.
| will speak for at least twenty minutes. From the BJP side, he spoke for
one hour.

Sir, the hon. Member from the BJP spoke far one hour. | woulid be
allowed to speak, at least, for half-an-hour.

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRCDIA): Mr. Reddy, vou
rmust understand that there is no comparison between how much he spcke
and how much you are going to speak. (Interruptions) Listen to me. From
their side, there was one speaker. But, from you side, there are four
speakers. Sc, you cannot have ail the time. (Interruptions) if you want to
have it, | have no problem; the other speakers from your party will lose it.

R. T. SUBBARAMI REDDY: Sir, as | am speaking on a very important
subject, | am speaking on behalf of you and everybody. Ancther important
thing is, | am happy to state that the study of the feasibility of the waterways
india and Nepal have started. Thejoint review of the Sapta Koshi and Sun
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Koshi multi-purpose projects which has been accepted by New Delhi is
likely to be considered by the Indian Government. 1 would like to know
from the hon. Minsiter by which time you are going to do it. { would also
like to know from the hon. Minister about the outcome of the Indo-Nepal
waterways feasibility study undertaken and by what time it will be finally
agreed? | would also like to know whether the Planning Commission and
the Water Resources Ministry have urged the Centre to fully fund select.
major irrigation projects to ensure speedier completion. Sir, actually, here, .
| would like to say that the Centre must come forward, select some big
irrigation projects at national level and complete them. But, till today, nothing
is happening in this regard. In fact, the Ministry of Water Resources should -
be strengthened. The Finance Ministry must allocate more money to the
Ministry of Water Resoruces for completion of these projects. Actually, as
on today, the Central Government is spending its time in giving clearance
to various projects and in solving inter-State water disputes. The/major
irrigation projects are not getting much attention of the Central Government.

Sir, 1 would like to know from the hon. Minister whether it has been
recommended by the Planning Commission in the mid-term appraisal,
which is under preparation, to the Water Resources Ministry to fully fund
select major irrigation projects to ensure their speedier completion,; if so,
whether there are about 160 major irrigation projects, which include
construction of dams and reservoirs under implementation, etc; if so,
whether these projects include projects that were started prior to the Fifth
Plan period. | would also like to know from the hon. Minister whether the
Ministry is of the view that about 45 large projects which could benefit
about one lakh hectare or more than one State should be fully funded by
the Centre. In this connection, actually, | have been requesting the hon.
Prime Minister, the Finance Minister and, of course, through you, the hon.
Water Resources Minister that they must take up one major project in
each State. Then, they must provide funds for these projects. Funds can
be arranged from bodies like the World Bank, ADB and various cther financial
institutions. All the parties are going to suppoert it. There would not be any
difference on this issue.

Sir, the State Governments are making efforts to complete these projects.
Apart from the financial constraint, the major problem which is affecting
these projects is red-tapism in clearing these projects. A lot of time is
taken in clearing these projects. There are inter-State water disputes
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between various States. | request the hon. Minsiter to solve these problems
quickly. For example, there are disputes like the Cauvery water dispute
natween Kamnataka and Tamil Nadu and the Krishna water dispute between
Andhra Pradesh and Karnataka. Similarly, in the North India there are
various water disptues. There are disptues about various rivers including
the river Brahmaputra. These water disptues have been dragging on for
decades. The time has come to solve these disputes. There should be
one-to-one discussion between the disputing States to solve these disputes
quickly. They must solve these problems in a conscientious way and in a
judicious way. It should be done in the interest of the people of India.

Sir, in conclusion, ! would like to say this. A day is going to come when
even though you will be able to conquer the hunger of the people in India,
shortage of water is going to be a serious problem. It is going to create
social and political problems for our country. | find that still we are not
giving much importance to it. They are talking about the National Water
Development Agency, Task Force and so many other things. The moment
it is said that they require a lot of énvestn@ent, they are afraid of it. Now, the
time has to come to overcome all these problems. If a system is built up,
we will be able to raise money for it. The Government must commit itself
to inter-linking of rivers. Itis not possible to inter-link 20 or 30 rivers in one
go. Take two rivers for inter-linking immediately.

Take up a leading example. Take up a project at the Central level,
concentrate on that and provide funds to it from various.sources and make
it an example. Whenever any State is serious to take up projects, if they
send proposals for environmental clearance, forest clearance, tribal
clearance, design clearance, there should be a time-limit and see to it
that the Ministry of Water Resoruces has full powers. It must see to it that
it pulls up the colleague Ministries also and see {o it that clearances are
given well in time.

Lastly, the UPA Government is totally committed to give a top priority to
the water system. They are going to have a national policy on water
distribution. Cur tion. Prime Minister is planning to have a conference of
Chief Ministers, very shortly, in Delhi and discuss for adiscussion with
them. Before that, | was told, our Minister has been requested to have a
one-to-one discussion with the Chief Minsiters to understand their probiems.
And afterwards, there will be the Chief Ministers' conference. | am very
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happy that this time a very good subject has been taken up for discussion
here.

| call upon all he political parties to be together and make Tt AT HeeA
a prosperous one. Let us make this nation as a matchless, spectacular
and unparalieled one in the world Without agriculture and using irrigation
potentiality, thereby farmers' happiness, you can't think of prosperity of
this nation.

Therefore, | call upon our Government to see to it that top priority is
given to water management. | once again compliment, personally, the
Andhra Pradesh Government on their move and it should be followed by
other States too. If every State follows that system—having an ambitious
proposal of giving water for lakhs of acres in five years—the nation is going
to be much more prosperous. Thank you all.

gt SRt Ui (i Ser) : W SqaTene W, TSl BH U
31cdd A qul Tl & e ol 1 99t o & o =ei 3ufeera gu d sik g aga
Gyt & for 9o Tarea o 2 g S <) fafire varers € fa9 St & wienféem &t
T § € 39 G § o ufw e T, 5 Sl Wl @ Tt e el
Iufeerd & 1 378 == | w8 el wforam FHA F T < e ot ofi @ sga e e
w1 ® T dug &1 el 1 97 Sga o1 e # T awt ST Herer @ wslt
Iufeera €l

7R, § P T T TER S IO H A & 918, I SR T yreAEs Muffa
F T, ITH TH A W TR T W@ A, & B9 Twr 7 7o daree | @ @ o
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4-00PM.
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3R 780.13 FUg TIL FT T 3EE ¥&F F T A T4 F1 €1 39 FdF9 F aed
184 geq , WeaW 3R 4169 Y fH=r widl & fog 3@ % 17537.57 S TIQ
o frr o 9@ T SR T Ao & a%a 3 I ) S6T ¥ T ST 9@ T $H
F4 ...(AF)....

SHRI JAIRAM RAMESH (Andhra Pradesh): Sir, the debate
...(Interruptions)...

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): One
minute...(/nterruptions)... What is your problem?... @& fiaei

SHRI JAIRAM RAMESH: Sir, the debate still going on, or, the Minister
is replying now? | think other Members also want to speak.

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): No, no. The
Minister is not replying. He is not replying. He is only intervening. The
reply will come from the Cabinet Minister...(Interruptions}...

St S THTY TRV 9159 T9F Y-8 918 Ty 3 wea fadaes +9F &7
fasm ... (=aum)...

SHRI RAVULA CHANDRA SEKAR REDDY (Andhra Pradesh): Sir, there
is a confusion in the House whether ...(Interruptions)...

it 377 T TV AIGE : STt T4 & FTIehH, T Fah1E1 o1 W], e o
... (RENT)..

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): There is aways

a standard provision for intervening... (/nterruptions)...It is nothing new
...(Interruptions)...

ot I T TR q1ea : faear A & e F fee e € | aei-we =,
- &1 FHiH FaET 3 -9 TR § e, w¥ 1@ wara &, 9 W A
weedt 3 == F1 ¥ wEe, 9 Ied gofiowe TEHEE 9" g H aé o U 9gd
weeaqul wrwH o T 6 < amar ure # o 39 seh, w1é ¥ wed, Sare
% o ¥ T F fae ==t It @, AT w5t 35F fag I WER QAR AE
TS T TN, IWHT FIE WS T go, W e T Y & g @
TEN ¥ A, % 29 F fae guaadt § ok sl an ==t s @ # fiad dune F
fore fie 99 ¥ At 7 T TEETC, TR R IEE IR WS F L, G oSt A9
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7 ¥ ¥ 99 ® T R TR 3R Furer ¥ et g 1 9wt 1 Fehton e fe
TS NI S g1 | G 3T A € A€ g, T Al w1 gifeue een
frren fr Yo 4 o8 ¥ 997 & foT 9w s W AR g S ) 3w
B T a1 T B fow wwsian gt 3R 30 w5l w9 fawr & 7 feg g, af
wiepa #1 11, Jgrer § FTaieg g i o1 e ¥ wie se wratem @@ e )
e Fo e 77 @1 ] 1 78 Folt T gon o1 | I 7% T 9 el s et qrand
¥ & TN, 99 9% 9 A I fAER w1 S F9E @ W, Iuh e a=i w1 A
Tuidl @ Wi ¥, 37 q@idt 9 79 78 7= Td € ol o suas o e ik s 5
TE1 8 | 36 H9-WY FHeN 3 arrHet 9 i S o 37 77 | ST A T FHiE 6
@ @1 ¥, 9E 98 3@ B HH HN, 9@ P I v madie w1 fywet ¥ dhewm
O T8 SN | ATH 1 9% B-37 e, Faed fasredt ot et areft of
e, =g 1 wEE T, T Y S99 T | SR faer F el are < aaidh sk
FaE g2, o s-wre &1 wfh g, Fre il g8, @ S 8 T seenT- e
ir forent AR guEEsT S Y @Y wer wd e a1 ol vl A @ IR IR S
B @, aui H qarE) AR s, aE) TN B ey Fe i orm-wH T
3R 39 YR T 2RF -1 S T L (FAEEY)

St GEFIY e IH: W, A RN A WY
ITEITAE (S W QD) : U e L (EYm)...

W T ¥ el (faer) : W, S A o @ €, T s o, Ff s A
. (EEYE).

IqAIEE (a"rmwn's’rﬁm) s foae, Wl it ey W, AT WeeE
FNE?

SHRI EKANATH K. THAKUR: Sir, water is the most important issue.
We are here to hear the Minister's reply. Now, another Minister in the
same Cabinet, is he entitled to ...(/nterrupitions)... Many Members are
still to speak ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): Will you please
wait for a second? You know the procedure. He is intervening. The Cabinet
Minister will reply in due course. You don't worry about that.
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SHRI EKANATH K. THAKUR: But, Sir, listed Memiers have not spoken
...(Interruptions)...

SHRI C. RAMACHANDRAIAH (Andhra Pradesh): Sir, is he speaking
as a Member of this House or what?

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): He is intervening
as MOS, Water Resources. And, this is a part of the procedure...
{Interruptions)... One second, please ...(Interruptions)... This is a part of
the procedure...(Interruptions)

SHRI C. RAMACHANDRAIAH: He can raply to it. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI SANTOSH BEAGRODIA): Yes, after him,
he will get a chance. This is a part of the procedure. Don't worry. This is
the procedure. Please go ahead. You please don't take a very long time.

SHRIC. RAMAC_HAN DRAIAH: This practice was there earlier. As | am
anew Member, | do not know the procedrue.

- THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): If you are anew
Member and you don't know the procedure, | have explained to you the
procedure. What more do you want?

ey GEd, 39 Ao T FL 2 |

ot I W IV QR : STy o), A g e st w g d e we
T 1 T g A vt g, 39S 91 98 - Farn v oih 3w o W w5y
e o &1 o= 38 AR B oy 9y, W R S faew d a=id g 9 erew
waid gt A vffaw W @ Fo e F FEid g o woled, seunee wew §
waid) gf, Ium fau wrdhem sarg o @ &1 39 T w) e, Wiy w1 Swiewr
FT, g Rrggetenton e, 5 e & < # suew S=9a F, ot wrhEE §)
Tt R g, 7% e F1 e AW 99 76 T, D 39 A5G F 99 F) T, ey
STA-wE 1 et A @ st 9 1800 w0 v fean e € v of e afaw
F iz e } 300 FS T 1 TS WY-TG A= FE @ & S mem A ™
N fop B9 w1 g A 7919 FY, Y G A g vg=, FQ 7 @t F 9t g
T A Erlt B foe Ty & &3 § Sus 9@ W FL)

ITENAE TR, WA W Ht S Y 2ren-wRd o, Swe ol @
AT R AT @f HRATE 1 I | el ah S T GEY fG6T S Jeay 4w
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B T, ST QU BT AW WA w7 fiard & WEyE S, S 9o €, e
AT I B, W S FHHAEO D, 5 F1 e 79, IRt i v
U e R @ U ) Wl YEH ], 75 T e 3™, JEuA @ ol
VR ST 5418 1 @ 2

IgquTay HEed, 3ia § # faw s € wen wgm i S faad faaer §, we
oy faur €, sas ol @ 9§ A el S Sl 19 smi, ST ot
& R ot g weA fFa sron afE ' St oF 9 g E s, ag R g
TR FEUT FT T IR @G | 9 B T4 TR g Feh A 1 an w
FE | AR | ‘

SHRI JAIRAM RAMESH: Thank you, Mr. Vice-Chairman, Sir. | will maike
five major points in my intervention. First, | will speak on irrigation planning.
Second, | will talk on irrigation projects. Third, | will talk about river linking.
Fourth, | will speak a little on regional co-operation. And finally, | will speak
on the National Water Policy. Sir, on irrigation planning, there are various
estimates given by different wings of the Government of India.

If you look at the figures given by the Planning Commission and the
Ministry of Water Resources, you get one picture on the extent of irrigation
coverage in this country; if you look at the land-use statistics put out by
the Ministry of Agriculture and its various counterparts in the States, you
get an entirely different picture. But, | will, for purposes of today's discussion,

Sir, not get into the controversy over discrepancy in numbers, which is a
separate issue in itself. | will also not talk about the difference between the
potential created and the potential utilised. This is a well-known problem
in India's irrigation planning that there is a substantial gap between the
irrigation potential we create and the irrigation potential we actually utilise.
I will confine myself, Sir, to the figures that the Planning Commission has
just recently put out in this voluminous document on the 10th Five-Year
Plan. Sir, if you look at this document, out of 140 million hectares or so of
ultimate irrigation potential, it appears as if India has now currently created
irrigation potential of about 95 million hectares. in other words, between
65 and 70 per cent of India'a ultimate irmigation potential has been developed.
Whether it is utilised, as | said, is a separate issue altogether. Now, Sir, at
this rate of addition to irrigation capacity, it looks as if it would take ancther
20 years or so for India to exploit its ultimate irrigation potential. Now, this .
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ultimate irrigation potential might itseif change. 1t may go up from 140
million hectares to 150 million hectares with the advances in technology.
But, as of today, it does appear as if about 65 to 70 per cent of India's
ultimate irrigation potentiai has been created. Sir, this gives the impression
that this is a very significant achievement. But | want to add two words of
caution on to this, which, | am sure, the hon. Minister is very well aware
of. Sir, when you look at the regional distribution of the irrigation potential
that has been created, you will find that there are very large variations, and
it is these regional variations that, | would like to suggest, should form the
focus of public policy in the balance of the 10th Plan and in the 11th Plan.
Sir, if you look at the three big States, namely, Assam, Jharkhand and
Orissa, there is a very substantial gap between what the irrigation potential
actually is and what the irrigation potential that has actually been created.
Then, of course, you have the second tier of States in which you have
Andhra Pradesh, Karnataka and Tamil Nadu where there is a significant
gap between the two. So, the point | want to make is that while at the all-
India level we may be utilising about 65 to 70 per cent of our ultimate
irrigation potential, when you look at the level of States, | would argue that
there are five or six States, namely, Assam, Jharkhand and Orissa in one
category, and Tamil Nadu, Andhra Pradesh and Karnataka in the other
category, where there is need for accelerated irrigation development on a
collaborative basis between the Centre and the States.

Sir, the second point on irrigation potential is far more important than
the regional point which is that even after we develop our entire irrigation
potential, 40 per cent of India would still be rainfed. Sir, this is a fact that,
I think, we shouid always remind ourselves of. We talk about India shining;
we talk about India as a super power; and we talk about India becoming
the fourth largest economy in thie world. But the fact of the matter is that
India still depends critically, and will continue to depend, on monsoon. If
the monsoon is good, india does well; if the monsoon is bad, India does
not do all that well. Even by some miracle if in the next 20 years, we utilise
all our irrigation potential, 40 per cent of India would still be rainfed
agriculture. | think the problems of rainfed agriculture are different from the
problems of irrigated agriculture. This, of course, is not something that the
Minister for Water Resources is directly concerned with, but, | do believe,
that if the Government is looking at water resources in a comprehensive
manner, it cannot run away from the problem of this dry land agriculture
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which is very substantial, as | mentioned to you about 40 per cent of
cultivated area.

Sir, let me now very quickly talk about the second issue which is irrigation
projects. Now, Sir, here | want to talk about the Accelerated lrrigation
Benefit Programme that was started in 1996-87 when the United Front
Governmentwas in power.

This was basically, Sir, meant to accelerate the implementation of
irrigation projects. This was supposed to take last-mile problem, take
irrigation projects and put them to completion. Sir, almost eight years
after AIBP, the record is far from satisfactory, and | am sure that the Minister
for Water Resources himself would agree with the numbers that | have.
Again, there are some minor variations in the numbers that the Finance
Ministry has put out in the Economic Survey, the numbers that are available
on the website of the Ministry of Water Resources, but the broad feature
is that 181 projects were taken up for completion under the Accelerated
Irrigation Benefit Programme, and as of now, only 32 projects are actually
being completed. So, Sir, this is not an Accelerated Irrigation Benefit
Programme. This is an irrigation benefit programme, with the same pace
of progress that we have seen in the past. There is nothing accelerated
about it, if these numebrs are anything to go by. Therefore, | would argue,
Sir, that we need to pay far closer attention to the way the AIBP has
actually been implemented. Sir, | am a Member of the Public Accounts
Committee, and the CAG has done a performance appraisal of AIBP, which
was a very comprehensive assessment of the manner in which AIBP is
actually being implemented. We took two States, Karnataka and Andhra
Pradesh, for intensive study, and the picture that emerges, is not very,
very positive. | know some changes have been made in the manner in
which the scheme is being implemented, but | would urge the Minister to
give this a completely different orientation than has been the case so far.
Sir, one of the adjuncts of the Accelerated Irrigation Benefit Programme
was that the States were supposed to enter into MoUs for reforms in the
irrigation sector. One of the conditions in the MoUs is that in five years'
time, the States would increase wate ™ charges so that they will be able to
recover the O&M costs in five years' time. Now, | would like to ask the
Minister how many States actually are following this MoU, how many
States are utilising AIBP as a window for introducing reforms. | would like
to ask in how many areas has the Central Government used its leverage
on the Accelerated Irrigation Benefit Programme to push reforms in the
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irrigation sector. Sir, the most disconcerting and the most disturbing aspect
of the AIBP is—the Finance Minister is not here, he is the real villain of
piece; it's not the Minister for Water Resources—this year the Budget has
increased the allocation for the Accelerated Irrigation Benefit Programme
from 2,800 crores to 4,800 crores. But actually, Sir, the window is not
going to be the additional Central Government assistance; the window is
going to be the additional borrowings by the State Governments. Now,
what is going to happen is that the poorer States, the fiscally bankrupt
States, will not be able to borrow, and even in the States that can borrow,
like Andhra Pradesh, Tamil Nadu, Maharashtra, Gujarat, Karnataka, etc.,
the exchequer will borrow, and it will go for ways and means; it will not
come for irrigation projects because we all know that the fiscal position of
the States is very poor. | am making a prediction that, in fact, AIBP is
going to suffer quite considerably in 2005-06 because the manner in which
the Finance Minister has implemented the recommendations of the 12th
Finance Commission, and | would urge the Minister for Water Resources,

I know he has taken this up, | know he is helpless in this regard, but | do
believe that the message should go to the Government that if irrigation is
going to be the cornerstone of Bharat Nirman, you cannot take the route of
market borrowing by States in order to fulfil your targets under irrigation
benefit. I think the poor States will be hurt, and even in the well-off States,
the irrigation sector is not going to get the money that it actually deserves.
Sir, there is one more number that | want ot give which | am sure, the
Minister is well aware of, and this is there in the Tenth Plan document, and
this is a very depressing and disturbing number, and it really summarises
what is wrong in our irrigation sector. Sir, since 1951, according to the
Tenth Plan document, there have been 1,300 irrigation projects that have
been taken up for implementation, out of which, only 900 have actually
been completed. So, in this country today, there are 400 irrigation projects
being implemented at sub critical levels of financing, and I think, really this
reinforces the point that | want to make that it is really project
implementation, projects under implementation, that need to be completed.
You don't need a new category called 'projects under contemplation'. What
you need is to take projects under ¢construction, complete them, and then
move on and start new projects. The tendency in our system is to start
new projects, and not complete the existing projects. We all know why all
of us are more keen on starting new projects than completing the exlstlng
projects.

298



[20 April, 2005] RAJYA SABHA

Sir, let me now very quickly move to the third point which is river-linking.
Sir, so much has been said on river linking. This was made the touchstone
of Indian nationalism by the NDA Government. | do not know what more |
can say, but | do want tc say two things on this entire river-linking scheme.

Sir, there is an Integrated Water Resource Development Plan. This is
the Report of the National Commission for Water Resource Davelopment
set up by the Ministry of Water Rescurces. That submitted its Report in
September, 1999. Sir, | am just reading from page 9 of its Summary. This
is an official, Government of India document. This was submitted to the
Ministry of Water Resources. And it is so confidential that when | asked
for this Report, without casting aspersions on anybody, | should say, | got
a small note from the Ministry, hand written, saying that "Volume-It is
highly confidential for which a specific request has to be made, and get
the written approval of the Secretary or the Minister." But | did manage to
get Volume-I, which is obviously in the public docmain. What does Volume-
| say? Volume-| says:

"The Himalayan river linking data is not freely avaitable, but on the
basis of public information, it appears that the Himalayan river linking
component is not feasible for the period of review up tc 2050."

And then it goes on highlighting what the problems are in the entire
plan of linking the Himalayan rivers.

The VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): Is it a confidential
report that you are disclosing to the public?

SHRIJAIRAM RAMESH: No, Sir. it is a public document, published by
the Ministry of Water Resources.

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): No; no; you
yourself have said that; you quoted something.

SHRI JAIRAM RAMESH: Volume-!l is a map, and it says Volume-ll is
confidential. But Volume-I is not confidential.

The VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): You are guoting
from Volume-l.

SHRI JAIRAM RAMESH: | am quoting from Volume-t. { am not breaching
the official secrets. But | don't have Volume-Ii.
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The VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): You will be in
trouble; that is why | thought | should warn you.

SHRI JAIRAM RAMESH: As far as the Peninsular river component is
concerned, the conclusion of this National Commission for Integrated Water
Resources Development is that "there is no imperative necessity for massive
water transfer. The assessed needs of the basins could be met from full
development and efficient utilisation of intra-basic resources except in the
case of Cauvery and Vaigai basins. Some water transfer from Godavari
towards the south should take care of the deficit in the Cauvery and Vaigai
basins."

Sir, the point which { want to make here is that the entire weight of
technical opinion has been to proceed with caution on the river-linking
scheme. Even the National Water Resources Development Agency has
identified 30 links, out of which a pre-feasibility study has been done for all
30, and feasibility studies have been done for eight. If you look at the
actual feasibility study, one feasibility study that is actually put on the
website of the Ministry, which is Ken-Betwa link for which a feasibility
study has been done, even there, you will find, not only from a financial
point of view, not only from a project implementation point of view, but also
from a human and ecological point of view, that the implications of this
river-linking scheme are going to be quite stupendous and quite enormous.
Rather than making the river-linking scheme the touchstone of patriotism,
rather than making the entire scheme to be the litmus test of who is Indian
and who is not Indian, by these self-styled patriots, | think we should go
cautiously. It is not as if we have not done river linking. Rajasthan canal is
ariver-linking scheme. the Telegu-Ganga is an intra-basin transfer. It is not
as if India has not done an intra-basin transfer, but on the scale and
magnitude that is being talking about, | think we need to proceed with
some caution; obviously, it needs to be sequenced. There may be some
cases where intra-basin transfers could be financially feasible, but | do
believe that intoday's day and age, with today's media, with today's civil
society, it is not possible for us to overlook the ecological and human
population resettiement consequences of such a massive scheme.
Yesterday, you would have seen in the newspapers, Sir, that there is a
new study that has come out, that has called into question the utility of
Bhakhra Nangal Dam. Sir, even todays' day and age, | do not think that we
can rush into this project oblivious of the consequences of resettlement of
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millions of people, and let us also face it, Sir, India's track record in
resettiement and rehabilitation has been pathetic, has been poor. Thisis a
biot on our collective conscience.

With the type of track record that we have had, if we embark on this
fanciful scheme of river linking with 30 storage reservoirs involving massive
displacement of people, | think, it is going to be fraught with grave
consequences. Therefore, | would urge upon the Minister to follow the
route that is recommended in the Common Minimum Programme, that is,
to take up those schemes which have overriding priority to us and, obviously,
some of those States which are involved plus other States.

Sir, | will just take three or four minutes. The fourth point | want to talk
about is regional cooperation. it is a fact that many of the problems that
we face in water resources planning cannot be looked at in isolation of our
neighbours. The problems of flooding, for example, in north Bihar, cannot
be solved on a long-term basis without cooperation with Nepal. Similarly,
when we are talking about the development of the entire eastern Himalayan
region, not only covering eastern UP and Bihar but also the North-East,
this cannot be done in isolation of Bhutan and Bangladesh vis-a-vis water
sharing. The history of regional cooperation has not been very positive.
We have the Mahakali Treaty with Nepal which was signed in February,
1996. We have the Ganges Treaty with Bangladesh which was signed in
December, 1996. But barring these two Treaties and barring the joint
ventures that we have in Bhutan, of which the Chukha project is the most
outstanding example, our track record of regional cooperation has not
been vey positive. India has preferred to deal with this issue bilaterally.
We have dealt with Nepal bilaterally. We have deait with Bhutan bilaterally.
We have dealt with Bangladesh bilaterally. Perhaps, that is the only way
to deal with this, given the politics of the sub-continent. But | would urge
upon the Minister not to close the regional cooperation route. The Common
Minister Programme talks about regional cooperation for the eastern
Himalayan, rivers, Ganga-Brahmaputra-Meghna basin. | think, maybe, it
is a fanciful idea today, but 10 years from now it is possible for us to
envision a major initiative on the eastern Himalayan rivers which would
encompass not only India but also Nepal, Bhutan and Bangladesh, and |
would even venture to suggest to bring China also into this entire venture.
By all means, let us go through the bilateral route, though the bilateral
route itself has many problems. Even on the Mahakali project, | don't
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know-the DPR on the Pancheshawar project was supposed to have
been caompleted some years ago-wheather the DPR has actually been
completed. So, we have not been abie to make much progress even with
the bilateral treaties. But, by all means, let us keep the bilateral route
open. In addition to the bilateral route, let us also open the regional
cooperation window. india should take the initiative to set up a Himalayan
Rivers Commission or a Himalayan Rivers Consortium to develop this on
a partnership basis.

Sir, finally, | come to the National Water Policy. The Government of
India came out with National Water Policy in 1987. Then there was a
Revised National Water Policy in 2002. it is a very slim document. If you
read the National Water Policy, you will find that it tatks about everything
under the sun. Ali the good things of life are there in the National Water
Policy. There is nothing missing, including communal harmony which, |
am sure, the National Water Policy will aim at. But the real questions are:
How is the National Water Policy going to be implemented? What are the
legal principles? What is the legislation required? What is the executive
action required? What is the mechanism of consultation between the
Centre and the State? For example, the National Water Policy says that
the Inter-States Water Disputes Tribunal Act. 1956 will be reviewed.For
what will it be reviewed? With what end in mind will it be reviewed? -To
create what net resuit will it be reviewed? [ think we need to go from a
statement of principles and good objectives, which the National Water
Policy certainly is, to a much more operational document to operationalise
and implement many of the worthwhile ideas that have been floating
around in all these documents, which have finally been embedded in this
National Water Policy.

Sir, let me conclude by saying that this is a very important segment of
planning. Water resources along with land resources are going to develope
our economic potential. The Government of India has set up a National
Water Resources Council. Itis a sad commentary actually-l am open to
correction by the Minister-that the National Water Resources Council
last met on 1st April, 2002.

ifitis going (0 meetonce in three years or once in four years, there is
no point for us to say that water resources are very important, if that
importance is not reflective in the actions that the Government takes.
Whether it is the NDA Government or the UPA Government, is not the
issue. The issue really is what importance the Central Government
attaches to this subject. Sir, unfortunately, the limitation is, every time

you push the Central Government, the Central Government will say this is
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a State subject. We are reminded of Shri Fali Nariman's intervention
this morning on the the Naxalite issue. The Minister said that this was
a State issue. Similarly, in water resources, up to a point you say, "We
will do it". But when we push the Central Government says, "It is a
State issue". | think we need to get out of this conundrum because water
is a national issue. It is not a Central issue or a State issue. | think it is
a national issue. | think it is time for us to recognise water as a national
issue. Give it that status and treat all the consequences flowing from
that, from a planning and from an implementation point of view. Thank
you.

SHRIP.G. NARAYANAN (Tamil Nadu): M. Vice-Chairman, Sir, |, wish
to draw the aftention of the House to the issue of water shortage the
- country is likely to face in the next 10 to 15 years. Water is likely to
become an explosive issue in the days to come and itis for the Government
and the Minister of Water Resources to rise above narrow, petty and
parochial considerations to deal with the situation. As far as water
availability is concerned, the country can be divided broadly into two parts.
The part from Jammu and Kashmir down the Gangetic plane to West
Bengal has the benefit of Himalayan rivers and so long as the Himalayan
glaciers continue to be perennial, they are not likely to face any major
problem in the next 50 years. There is the peninsular India which has few
perennial rivers, that is likely to face the brunt of the water problem. The
peninsular rivers are mostly rain-fed and once the monsoon fails, the rivers
become bone dry.

In fact, these two zones will have conflict of interests in the days to
come. The States in the Gangetic plane, which wield considerabie political
clout in the Indian Parliament, are not going to spare their surplus water
to deficit parts of their own motherland.

This is reflected in the decision of the Task Force set up by the NDA
Government on the linking of rivers between varius regions of the country-
The Task Force, if | may recall, was not constituted because of political
conviction of the BJP political establishment but because of compulsion
caused by the Supreme Court directive. Instead of addressing the problems
of peninsular India, which is reeling under severe water shortage for the
past several decades, the Task Force recommends the linkage of Ken
Betwa rivers in Uttar Pradesh, Madhya Pradesh and Rajasthan. The Gwalior
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region, which is beneficiarly of the scheme, belongs to the former Prime
Minister Shri Atal Bihari Vajpayee.

So, even before the ink dried on the Task Force recommendation, Shri
Vajpayee formally inaugurated the project, days before he stepped down
from office. The present Water Resources Minister, who is from West
Bengal, also seems not keen on diverting water from the Himalayan Rivers
to Peninsular India. Such a move, he feels, will hurt the interests of West
Bengal. So, he has also plumped for Vajpayee's project notwithstanding
his aversion for his political ideclogy.

Sir, as a result of this, the Southern States will have to wait for 50
years for Ken Betwa to be linked before the Central Government thinks of
linking the Peninsular India. | can understand the BJP, which as no
political presence in Southern India, ditching these States. But the
Congress has presence only in Southern India. The Congress is a ruling
party in Maharashtra, Andhra Pradesh, Goa, Karnataka, Kerala and
Pondicherry. The Party has minimal presence in Northern India. The -
Congress, on its own, secured only three MLAs in the recently concluded
Assembly Elections in Bihar. The seven other Congress MLAs got elected
due to the courtesy of Shri Lalu Prasad Yadav. But the Congress-led UPA
Government which has DMK, PMK, MDMK, as constitutents, has
betrayed the people of Southern India. To protest against the betrayal, |
would urge upon the 40 Lok Sabha MPs from Tamil Nadu, withoutwhom
this Government cannot function, to either tender their resignation or face -
the wrath of the people in the coming Assembly elections next year. |
demand that the river linking projects in the Southern Peninsular India
should be taken up simultaneously with the Ken Betwa project to send a
message that the UPA Government does not treat the Southern States as
its colony.

The hon. Finance Minister, Shri P. Chidambaram, announced with
fanfare in the last Union Budget to set apart Rs. 1,000 crores for setting up
the desalination plant in the Chennai city. The Chennai city, with one
crore population, has no piped water supply for the past two years. The
per capita availability of water in Chennai city is the lowest in the country.
Sir, instead of making announcements which remain on paper, the
Central Government should fund the setting up of desalination plant for
which the Tamil Nadu Government has finalised infeérnational competitive
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tender. The Central Government should fund the project on a grant basis
since the Chennai city alone contributes about Rs. 20,000 crores to the
country's foreign exchange kitty by way of exports. So, the Central
Govemment should not mind giving one time grant of Rs. 1,500 crores for
putting up desalination plant at Chennai.

| also demand that the Centre should enact alegislation to nationalise
all rivers so that petty and parochial consideration do not come in the way
of implementing the worthwhile inter-State river water projects.

Sir, my State is having serious differences with Karnataka on sharing
the Cauvery Water. My State has not been getting justice during the
regime of both the national parties. It is unfortunate that the DMK, which
was-part of NDA Government and is now a part of the UPA Government,
has betrayed the people of Tamil Nadu on the Cauvery issue merely
because they did not get power in Tamil Nadu. Karnataka's poilitical
constitutency is cultivated by both the Congress (I) and the BJP.

That is why the Centre has failed to take steps to complete the work of
the Cauvery Water Disputed Tribunal. The Tribunal was set up twenty
years after the dispute had surfaced. It is aimost fifteen years since the
Tribunal has been functioning, butitis yetto give its final award. It shows
how partial the Central Government is against Tamil Nadu where, neither
the BJP nor the Congress, is a political force. The BJP and the Congress
may fight mock battles in Parliament, but on Cauvery water dispute, they
collaborate and ensure that Tami Nadu is given a raw deal. For the past
three successive years, there has been no cultivation of paddy in Tamil
Nadu due to non-receipt of Cauvery water from Karnataka. | warn the
Central Government against this raw deal meted out to Tamil Nadu. Such
an unhelpful attitude of the Centre wili only give a fillip to the secessionist
forces operating in my State. My Chief Minister, Dr. Puratchi Talaivi, is
taking these forces head on. But the Centre, by being deliberately partial,
is fomenting their growth.

On the direction of the Supreme Court, the CRA was formed. The Prime
Minister is the Chairman and the Chief Ministers of the four concerned
States are members of the CRA. The job of the CRA is to implement the
interim orders of the Cauvery Water Disputes Tribunal. But the CRA has
failed to implement the interim orders of the Tribunal because it has no
power, at all, in this respect. The CRA was not able to finalise even the
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distress-sharing-formula'. So, power should be given to the Chairman of
the CRA to, at least, compel the erring States to implement the interim
orders of the Tribunal and penalise the erring States. Butthe CRAIs lacking
in this power. So, | demand that the Government should take strong
steps to implement the orders of the Tribunal and the Supreme Court.

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): Shri C.
Ramachandraiah. You have seven mintues, please.

SHRI C. RAMACHANDRAIAH (Andhra Pradesh): Sir, | heard with rapt
attention the speeches of hon. Members on this issue. | am rather
constrained to accept most of the cbservations made by Shri Jairam
Ramesh. He dealt with capital formation and with how these projects have -
not been completed within the stipulated period. '

Sir, water is a very important input in agricuiture. Unless we increase
the growth rate in agriculture, we cannot achieve the proclaimed growth
rate of eight per cent in this country, which is badly the need of the
hour. So, achieve a growth rate of five per cent in agriculture, we require
a growth rate of five per cent in irrigation. For that, we require more
than eight to nine thousand crores of rupees, which amount is given in
this document here. We have twenty river basins, out of which six are
under total stress conditions and which are depleted. Five more will
become water-scarce by 2050. Only three are going to remain there
with adequate water potential. This is the picture that has been given
in this document.

Sir, the need to the hour is to improve capital formation. if you go through
the amounts that have been pumped into the irrigation sector, you will find
that in the First Five Year Plan, it was 18.4 per cent of the total capital
formation in the country. In the Second Plan, itwas 13.2 per cent; in the
Third, 13.4 per cent; in the Fourth, 14.3 per cent; in the Fifth Plan, itwas
15.7 per cent. And the decline started from the Sixth Plan.

_ltwas 11.6 per cent in the Sixth Plan; 8.4 per centin the Seventh Plan;
7.3 per cent in the Eighth Plan and 8 per cent in the Ninth Plan. Today, the
capital formation in agriculture is around 8 per cent of the total capital
formation of the country. The sector which is contributing more than 25 per
cent of the GDP and more than 60 per cent of the population make their
living on this profession, the entire House can see the disparity in the
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capital formation. From 1960-61 to 1999-2000, within a span of 40 years,
it has been increased by four times from 52.58 billion rupees to 213.88
billion rupees. Sir, the share of agriculture in the overall gross capital
formation in 1951-52 was 21 per cent, and now it is 8 per cent. So, this is
a very poor picture that is being presented. Unless we lay more emphasis
on capital formation in this sector, we are not going to achieve much.
Unless we invest more funds in agriculture, i.e., in irrigation, we cannot
find any panacea for the ills of this country.

[THE VICE-CHAIRMAN (SHRIMATI SARLA MAHESHWARI) in the
Chair]

Madam, as far as water utilisation is concerned, | would like to inform
the House that around 85 per cent of water is being utilised for agriculture
and the rest 15 per cent is being utilised for domestic needs, industry,
ecology and other things. So, the need of the hour is not only water
harvesting but also consevation of water. So, we have to go in for sprinklers
and drip irrigation where we can reduce water consumption and optimum
productivity can be achieved. But, the budget allocation which has been
made is a very small pittance. It is nowhere useful to the objective that has
to be achieved. The Task Force, headed by Shri Chandrababu Naidu had
recommended Rs. 10,500 crores for the sprinkler irrigation

SHR! RAVULA CHANDRA SEKAR REDDY: Micro-irrigation.

SHRI C. RAMACHANDRAIAH: Yes, for micro-irrigation. But, a sum of
Rs. 500 crores has been allocated for its, which is a very smaill amount.
So, the entire agricultural sector has to be re-oriented. Unless you re-
orient the entire sector, we are not going to achieve the result. Continuously,
we will be talking about agriculture, chanting the cause of agriculture, and
ultimately there will be no result. This is the time we should go in for
drought-resistance crops and salinity-resistance crops.

Madam, there is one more issue. The productivity of agricultural products
is very, very low when compared to other products. Whatever MSP you
give, unless the productivity goes up, it will not be helping the farmer. So,
that is also very essential.

Madam, now | come to the funding of the projects. Itis a State subject,
as most of the Members have said. Thanks to the Twelfth Finance
Commission which has transferred the responsibility of borrowings to the
States itself. They are rather wise-enough to press the pass button. Now,
they ask the States to borrow the funds. With all leverage, with all resilience,
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when the Government of india cannot borrow, when the Government of India
cannot maintain the fiscal deficit, how can you expect the States to achieve
this? So, it will be very, very difficult for the States to raise the funds. | have
got my own justified apprehensions that the irrigation sector will be the
greatest casualty in the States in the future. No mechanism has been
prescribed; no mechanism has been informed to the States. The States
which are unable to raise the loans for funding their Plans, how can they
raise those funds, if the Government of India do not come to their rescue?
So, itis all confusicn that has been created for raising of these funds. in the
future, we need Rs. 90,000 crores to achieve this irrigation potential.

Till now, I was told that Rs. 88,000 have been spent, and we are able to
irrigate 91 million hectare. By 2020, we have to double this. For that, we
require an investment of Rs. 90,000 crores. Now, the Government of India
has got its own old slogan 'it is a State subject’, so you go to the market
and borrow. Seventy per cent of the funds collected by you are being
retained by you, and a paltry 30 per cent funds are being given to the
States as devolution of funds. And you expect the States to implement all
these projects!

Uriless you orient your entire funding basis, it is very difficult to achieve
these targets.

The second important issue is the constraints we are facing in
inter-state water disputes. Though it was enacted in 1956, we could not
solve the problems; because of various reasons, political and other regional
problems, the Government of India-l should say-is not that active in solving
problems of the States. Of course, in 2002, the Government of india has
been conferred with the power to stipulate a time-frame within which a -
problem has to be solved; but even then, itis not done. | can bring umpteen
number of cases, to the notice of the Government of india, where neither
the Government of India nor the lower riparian States, have been informing
about construction of projects in upper riparian States. The awards that
have been given by Tribunals are not being honoured. | don't want to create
any controversy. But, ultimately, the victim is the lower riparian State, Itis
the case with ail lower riparian States, and this has to be arrested. How
best it has to be done, should be considered.

The issue of linkage of rivers has been there and it has a mixed reaction.
But whatever it is, whether you link rivers or you do something else, you
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have to provide irrigation to every acre of the land in this country. Then oniy
the income of the major section of the population would go up. So, thatis
the need of the hour. | am not an engineering expert nor an ecological
expert where | can weigh the pros and cons. But | read some success
stories of linkage of rivers in some other countries. Let us study the positive
features, the negative features, weight them and then proceed. When
thousands of farmers are committing suicide, iet us maintain the equilibrium,
let us maintain the balance where ecology is maintained; at the same
time, let us go ahead with projects and provide irrigation to the poor farmers
of this country.

Lastly, Madam, | have been telling umpteen number of times that
agriculture is the panacea for alt ills of our economy. Agriculture alone is
the panacea. As long as you adopt a lop-sided policy towards agriculture,
we are not going to achieve growth. All along, we have been suggesting
things. All Government have been adopting mis-placed priorities. So,
agriculture has to be given the priority. See, for example, China. We have
been quoting China for its success stories and other things. We should
not forget that it is because of the agricultural growth, continuously for
one-and-a-half decade, they could be able to achieve that growth. So, let
us give more money to the major section of the population to buy. Then
only you can create the demand for goods. So, that is the only solution.
Though we have the Ministry of Water Resources, but, ultimately, th
projects have to be implemented by the States only. There is this anomaé
Water is a State-subject, but water disputes is a Central-subject. And no
State is complying to the awards. How to solve all these problems then?

On the Cauvery dispute, the interim award has been given. Till now,
subject to correction, no final award is given. | don't know how many
decades would it take. So, it is causing constraints also as far as the
national integration is concerned. My humble request to the Minister is to
pay attention to the important problems. You should have a vision. The
viston should have a plan for implementation. Unless you implement a
plan, it will be redundant. For implementation of a plan, you should have
the political will also. | am very confident that this new dispensation, the
UPA, has got the political will to solve the problems. Specially, the lower
riparian States' interests have to be protected. Then only the problems wili
be solved and it will be in the interest of the integration of the country.
Thank you.
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DR. GYAN PRAKASH PILANIA (Rajasthan): Madam Vice-Chairman, |
have the honour to make certain submissions but no pretensions to tell
the hon. Minister of Water Resources how to run his Ministry. | come from
Rajasthan and Rajasthan has certain legitimacy and credibility of claiming
certain very special privileges at the door of the Water Resources Ministry.
| will seek the permission to put them across rising above party factions
and lines. | will reiterate a very important viewpoint, which has been put
forward by Dr. Jairam Ramesh that water has to be taken as a national
resource. Everybody agrees that water is a scarce resource, water is a
vital resource, water is a rare resource, water cannot be produced in
laboratories and water is God's gift. But until and unless we believe and
really act that way that water is a national resource, inter-State disputes
would not be resolved. One of the main functions of the Ministry is
considered to be mediation and resolution of conflicts between States
regarding water resources. Rivers do not know geographical bundaries.
The Ganges will start from Gangotri and will go up to Gangasagar passing
through so many States and regions. It may be the Cauvery or it may be
the Krishna or it may be the Godavari or it may be the Chambal or it may
be the Ravi or the Beas or the Sutlej or the Yamuna or the Narmada. They
all are sacred rivers of the country and not of any particular State. If thatis
accepted, Madam, there would not be abrogation of a treaty from one
side. You see, no State Chief Minister will rise one day and say. 'Today we
negate and abrogate the treaty which was entered into by the then Prime
Minister of the country and by the then Chief Ministers of Punjab, Haryana
and Rajasthan combined together on 31st December, 1981 and a decision
was taken that this wili be the share of different basis of different States.”
Suddenly one day it comes into the mind of a power drunken person to
call that "l will do unilateral abrogation of this treaty which is of national
importance and which is a federal treaty." We begged at the door of the
Ministry as well as the hon. Prime Minister. The Chief Minister of Rajasthan
along with all the MPs, cutting across party lines from Rajasthan, put
forward the case and requested and begged, 'kindly intervene, put a proper
sense in the State and resolve the issue.' Ultimately, the matter has gone
to the Supreme Court through a Presidential reference and Rajasthan has
not been able to get its due share. It is not a question of Rajasthan. The
same is with Tamil Nadu, the same is with Karnataka or with other warring
States. It may be Madhya Pradesh or Rajasthan. It may be Yamuna-
Sutlej link or whatever is there. So, this one point, which | would submit, is
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that some kind of a mechanism should be evolved to solve the inter-State
disputes. As far as Rajasthan State is concerned, area-wise it is the largest
State in the country. it is the biggast desert State in the country.

Itis the most drought prone State in the county. itis the highest famine
stricken State in the country. Out of the four consecutive years, three
years are of famine. That is the pattern there. it is a State which
unfortunately has the lowest water resource potential. It is the
Daridranarayan among States and it asks Varun Devta of water resources
to give it some special share, to give it some special status. It has State
geographical area of the whole country amounting to 10.4 per cent. It has
population of 5.2 per cent. Cattle population is 18.7 per cent which is the
largest in the country. Cattle need more water than human beings. Overall
share of the State in surface water of the counry is 1.18 and overall share
of the State in ground water in the country is 1.72. Qut of this total share,
surface water is only 9 per cent. Out of the total geographical area, 58 per
cent is desert consisting of 12 districts. Such a plight you will not find in
any State and hence, we keep on begging, 'give us something more'. Let
it not be proportionate to our population or our area. But let people not go
thirsty. In Rajasthan, water is precious than ghee or water is more precious
than nector, if | say so, | hope it won't be an exaggeration. ltis a ritual with
the ladies in the villages that they trek few miles with a pitcher on their
heads to fetch water from somewhere. Hon. Minister will be surprised to
hear that out of flourosis affected villages of the country there are total
32,311 villages in our country and share of Rajasthan is 16,500. Fifty per
cent of the total flourosis hit villages of the country are in Rajasthan. You
can see hunch-backs of water dams in so many villages, prematurely
decayed, aged, with bent backs. It is a pitiable sight. Salinity is throughout
the whole State. It is rarely that you find underground water sweet. Very
few districts are there where water is sweet otherwise it is brackish or
saline. At many places, in addition to that there is nitrate also. It is a
miserable plight of the people. When we talk of drinking water, | will again
repeat what Dr. Jairam had said. He pointed out two things. Whenever we
put forward any request to the Ministry of Water Resources, two alibis are
ready. One is, it is a State subject. It may be some kind of a river, it may
be flood management, it may be drinking water. One is alibi that is a State
Subject, so don't bother. Another alibi is very interesting, multiplicity of
ministries. Water is a resource. If a commoner asks for drinking water he
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does not understand what is the difference between Water Resources
Ministry or other Ministries who handle water. If | request Shri Priyaranjan
Dasmunsi for a bucket full of water for drinking, He will say 'it is not my
Ministry which handles it'.

Out of courtesy, he might give me a bottle of Bislery, which he gave
when | went to his Ministry as a Member of the Consultative Committee.
But, can we provide Bislery to 6 lakh villages of the country? My submission
is that the subject of water resource development and management, which
is so vital and important, should be handled by only one Ministry under
one umbrella, not by several Ministries at the Central Government level,
namely, Water Resources, Agriculture, Rural Development, Urban
Development, Power, Shipping, Environment and Forests and so many.
Tomorrow, it may happen that there will be another Ministry for the water
used for washing clothes and another Ministry for water used for taking
bath. And, funny thing is that Secretary is common to both of them.
Secretary (Water Resources) and Secretary (Drinking Water) is the same.
Why not have the same Minister? | think our hon. Minister is capable
enough to handle it. This is suggestion not from me, but it is a suggestion
by the National Development Council made in its 50th Meeting held on
21st December, 2002. This is a suggestion by the Planning Commission
also. However, itis for the Central Government to take a decision. This is
one submission for the overall situation which | wanted to make.

As far as Rajasthan State’s woes are concerned, | would just like to
mention one or two points only for the consideration of the hon. Minister.
One is about the inter-linking of rivers. it is neither a baby of the NDA, nor
a baby of the UPA. It is a matter of national concern. As a Member of the
Standing Committee as well as Members of the Consultative Committee,
we all felt irrespective of all party lines, that inter-linking of rivers is the only
way to solve in the long run and the flood as well as famine situation.
Flood and famine are, what should | say, twin sisters and they can be
handled only through inter-linking. It may take a decade or two; nation's
life is very long. But, about this, we must have a determination and a kind
of pledge that it must come up in due course of time. As far as Rajasthan
is concerned, | am grateful to the hon. Minister. He had assured that one
proposed small link pertaining to Parbati, Kali Sind and Chambal rivers
will come up soon because through his kind persuasion, Madhya Pradesh
and Rajasthan will come to an agreement and understanding. Another two
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small links are also there pertaining t Yamuna Rajasthan and Rajasthan
Sabarmati, which belong to Himalayan content. | know hon. Minister is
aware of it and something will scon come out of it. As far as Beas and
Sutlej is concerned, | will again request that 60 MAF, which is due share
of Rajasthan, must come to this thirsty State. Rajasthan State has nearly
exhausted its patience because this agreement took place in 1981 and
now it is 2005. Much water has flown under the bridge since then, but
still, the agreement has not beer honourad. Another submission was
regarding MoU between Haryana and Rajasthan for utilisation of Yamuna
waters. This'has also been lingering for years and years. Governments
have changed, but justice has not been mated out.

Another submission is regarding Indira Gandhi Canal Project that is
known as Maruganga. It was earlier known as Rajasthan Canal, but later
on, it was named as Indira Gandhi Canal, in memory of that great lady,
hoping that the scheme will come through very soon. 46 years have passed
since the Indira Gandhi Canal Project started. It was started in 1958.
(Time-Bell). Madam, 46 years is very fohg period, and, it will keep going
on further and further if the Centre does not grant lum sump amount in one
go.

Ifyou keep on giving money in instaimen's, escalation takes place and
this never ends. My request to your honour i¢ to consider it because it is
a national project. Already, 14.10 lakh hectares has been commanded,
under Canal water, and, total area which has to be covered is 19.63 lakh
hectares. We can add five lakhs more provided lump sump grant is given.
I think demands are endless but | will just make one point regarding flood
scenario in the country because the Minister of State had referred to it.
Your honour, | think, | will take two-thiree minutes more. Again, herein the
Statement recorded or supplied by the Ministry, it is a State subject. But
Is it a national calamity, and, if you look into the figures, you will find that
it is a calamity, which is ten times more than the Tsunami calamity. The
figures are very revealing and horrifying, and, the scenario is so grim.

According to the figures supplied by the Ministry—! am quoting
statistics— during last fifty years, nearly 79,500 to 80,000 human lives
have been lost in floods, forty seven lakh heads of cattle have been lost -
itis a staggering figure if you think of it - and, damage worth 90,250 crores
of rupees has taken place. In the year 1979, in one year alone, 6,18,248
cattle heads, and, 11,316 hurnan lives were Inst. itis a havoc, itis a scar,
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and, things won't improve if the implementation is not correct. So far,
nearly one lakh crore of rupees have been spent in flood control but the
money has flown along with the water to the sea. It might have been
pocketed or whatever happened, | don't know, but floods have not been
controlled so far. This is grim situation and it needs very special care.

Rajasthan is not one of the States that is affected but these are the
States of the country and | think because the Minister of State referred to
it, | pointed it out.

Another point is 'small is beautiful’. | am again quoting statistics, Irrigation
capacity, created in the Minor Irrigation sector, covers about two-thirds of
the country's total irrigation capacity. It is cost effective. So let us pay
more attention to that, and, under this scheme comes repair, renovation
and restoration of water bodies, for which very little has been done. Only
100 crore of rupees have been earmarked, and, out of around 600 districts
in the country, only 17 water bodies in 16 districts of the country have
been selected. | don't know what the criteria is of selecting these 16
districts. Rajasthan is not one of the States that have been considered. |
am not aware which are the lucky States that have those 16 districts, but
see what a paucity it is.

There are a few lakhs of water bodies, old tanks, old bawris; by desilting,
they can be tilised, Creation of new water body is very difficuit. So this is
the point which needs attention. | will just say what Mr. Chidambaram had
said in his last year's Budget Speech, "Restoring traditional water storage
bodies is very essential. They have fallen into disuse. Many of them have
accumulated silt. Many require urgent repair." He said, "The crisis of water,
the biggest crisis of the 21st century, has affected the lives of millions of
our fellow citizens". But they were all false sops, promises and hopes.
Nothing came out of it. | know, and | am sure, through your timely mediation,
Madam, our hon. Minister will pay his attention to these matters which are
already in his view and something very tangible will come out of it which
will make him not only Varun Devata but will make him a Bhagiratha of
this country also if water problems-drinking as well as irrigation - is solved
for the poor farmers. Thank you, very much, Madam, for your kind
indulgence with which you have heard me.

T T 33 vierdt (ﬁm):w@m,@@ﬁm@fﬁwmwa@%nm
Y 1 THE fore TiE w1 ahe T ®E R Ren  gaeEn A e )

314



[20 April, 2005] RAJYA SABHA

3791 I8 Ueh U GO & &9 § 29 & G el ¥ 1 A9 U e, W e g
A TE L, T WL, T TRY A g § 1 ¥ T 1 U o fawm wrn ¥, W 9 6y
T ] G e &1 @ § WHR § FEA el § 6 I BT 9Een g T
grE 3R o e 961 # I8 IHen TR $ 9197 UF oA gaen & w9 H @9
BN I 6 | HER ], SEt B 57-58 TNl B WK off o117 59 1 W B Arifien
IS g ot g A U ure R g et et e E g o, <) foer O &, wrae
gz # ¥ 1 30T 97 wiererd T9g § §, 1 wfawd 9% B w9 A ofit s wferera @ w9 9t
TR 3T H o @ 1 o7 feafa we d for -l g i sl S s 8 W 0w
STE Yl o 371 W 50 99 g S feoeti § YSTeT TR 91, 9% 35 WX 19 "o ¥y
=g T feoeh o1 Tem 8 & 3 qat wri | oft oft- ot yoia 'R A wen @
¥ 1 oret urt U SR S €, 9E qud oI uet § we-at w1 aven ff fn S @
YT | 13 ) e A A W R, u R o ST ) 99 S @ T €, e @ s
w1 g W @ 1w aet §, SR farr w5t v & wva 3 arg e g
ol ol SR gETe HT off T e ¥

IqFHTERET AT, 39 @1 BT o 98N A S TR A 9iEg o €, #F
T AR fagR &1 a1 o1 THe & o H 99 v € 1S faEn s 15 € 20 e
@ & el & ad ag et R, uw 9R A€, @ 9r 7€ f9-dF 9) ang ot &
Feft-paft O Srareht § wig o ¥ 1 U Serew ik # o fagr A Saret w off w1
amé ¥ 1 A Afel & arg onrdt &, 3 fergwa A agdt 2, e § =t &, faen d weat
g, R A afeai Fara 1 § 1| FIE, FEEn, e, AYER WHE, A 91 9 wa |
et & 1 9@ Yo | 3 AR 7 g omet €, @ A Wi famer 39 faww @ et €
TWHY 1500 HUS % 299 faer IR w1 T f-gfafaess w, feie wad
gran & 1 # e e € f o0 ot ) a6 foawm v €, o w5 g aea
ATt Y el 3 e 9 6 3 UE! H U 1 WHE 61 TN Y F3 8 H1 HiSAgAl
gt &, < & urt ) T T fawg T A e ) o o8 U vEe 39y & R
R, TS F961 & dR R &1 =g

IegureA "Eed], § MR ot = 5t 5 WehTer St R G w1 o 3K ud
SHHI off ot o giT werHe 3 fagr &1 91g %1 998 8 feid feam & foe qua
TR W grat 1 &1 31 TBH el T 79 FRA WAy a9 @ fau Sdem & fou
T Tenfya T3 7 € Foe iR St o ot Sdter & e wenfa am € ®1 F
ARATE HA S Y, SR T HA S S aeEe S =R g IR 28 e v
TR Wit FropTt o fere fean & 1 3= viges 1<t @ fore oft 300 s s fean &)

315



RAJYA SABHA [20 April, 2005]

widrean, # Ste @ onar g, TR vE § @6 G 991 FHA Ta1 A ¢ 1WA o
B &, =iy T ¥, @l il Y S B AT § 1 1 7 FEe e 78 &) 998
QB & aifess el H off 2 weeen € 1394 faew & arg @t g § o famr @ A
TE Tl H, orgs H, 9ma H o wE Uil ° Ag F uHE ¥, 79 99 61 S
Afet Ieq=1 Hel &, 3 T A VIl BT TWHSH FI g feun @
aifge s g@R s f @ I T i AW P T FT AR § 1R
T Sy F FA1 F 2, Fifw fearfy 7z 2 e 78 7 g ad faetem o B, oy
ME Fed B, WY 741 A faeree A €, I8 9y 21 €, Wa-wlegri § =g W
Al ¥ | FFeTeT 1 9918 § Horars e & o § o fowre s d s d 13w
e 1 5 Tk I H | Frepren =& smAm, 79 9w drgr-an off 78§ 9t s, @
T A1E & AW

Sygaeae waeE, 3§ e argan €’ foweem &) S feafa }, s awen d, 3w
TS Y WER TETged & < s | il oty dur gen €, 39 st s
FH FT 6§, GG FHT 1 9 B, IqS A T THR S U9 Inavah H19 T
%18 Tt et sear & b 9l 1 qHE, O1g S WA 6 T ) SHE e
I T 1 e T v O wifea | wde, $ e F g Im e e |
==t =1 1 w0t S R yerare ot femn 1 ek 3= el uen @ 9 1 f, % Fe
T SR & forw oft fou & 1w, swrgs 9 | o sy g ot ® 17w asit
A ¥ | gt SRy = s T 3 = S A e e € v afem =6 of
S w7 ool T se F6ifE i H o v ad wg o ®, et wa i € Al
M| Serg e ¥, gafe 3w +ff | 1 gat g wme ) weven, 9t ) I Hi
que & 1 qul &1 S S B §, I9R 92 wi 9g | fedt 1 fE w9 ¥ gen s
2 ol 70 ST A € IR 1 TR O el HEG 1 G 8, 5 F) YHA B G
¥, U 906 TR T v 3 =i FHifs 9 a7 ot w6 A8, S e
T AR = e sen s @ R, 39 off 79 el O ardh e, & fow €3 @ st
% 39 & H{ A W), wnd, viw @ Hiew s gl o) O arare e s | anft
o} aei T €, 9 T ot ¥, SR arers ot 199 arensi § S agt vt ore g o,
IEh W fomar s an, a1t oft daa T S R 1 39 S S 51 e, gyl
1 9 e Y, O w1 T i fHETE #Y G w1 S S 911 -
FAWE,
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Y TS @ B 9 9 W Y S wmena 7 ofl, - 9 T /1M % Qig—3A
arErEt 1 it FHEeE ®1 e {1 e H G4 7859 | e qwm fE 9 366w
& FRard fiF faer aen 3w & g vl A = e €, S wd-ad e § W o
v AR 6 9 1 Sad deaE 9 5d | T @ Ui &) guen § 1 sietee W
TE - SRS T, off e w7 s e W 19 I w5 ) SHS g St
wRd A S 9T freera €, S99 dede 9wt F €, 3ue gieete T ww #
TGN QA IHAF B9 &1 TF @ qEH T T FT G9E W 7% uHl A9 e s
TE A H e o e 5w § 6 i B gt w3 faeg ot s
B =few i v A form =1 urers et e &, e e Wi ad v E @ s
Tgeme oft Frfaret &=t wrfew ) wgie, 3 fFt we aed & e o faw § s a1
REwa Tl =@ A gat e ot & faw & 2w o g3 & v i wee st
TE IR R & TR WA T A FEET, 9 A AR aR-an 3@ @ g, {55
TRred § Trded e =red € fr - faer &1 wa@edi #1 st oy e e @ E 4 e
21 w1 SR SR e § - o 3H e 1 @] ST T8 8 W @
T =g IHaT § TR 39 AR 39 T YA W A G A O i 56 e
1 A e 3k & T fF e SR 3 g9 el TR, a2 suet
& R 8, 319 € Y SRR g FTH 2 1 3 vl < ey ¥ aroet s WHIe s
AEEEIA

DR. K. KASTURIRANGAN (Nominated): Thank you, Madam
Chairperson. | have only three points to make on this aspects. One is
relating to an area of concern that is slowly developing, and that is related
to the Himalayan Glaciers. Madam Chairrerson, the Himalayan Glaciers
is one of the very unique water body systems in the world and outside the
polar cap, probably, one of the largest. They occupy something like 17 per
cent of the Himalayan area, and there are something like 15,000 of them.
Whatis the significance of these glaciers; firstly, they control the Himalayan-
ecology, and secondly, they supply water {o some of the largest river
systems in the North, that is, the Indus, the Ganges, the Brahmputra, and
their tributaries. What is disturbing about the glacier systems is that in
the recent past, there has been a recession in the level of snow in these

glaciers. This has been seen consistently over the last 20 years, when
this monitoring was being carried out. Some of the glaciers have receded
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as much as a kilometre. So, obviously, when this kind of a recession
takes place, there are going to be changes in the water content in some of
the major rivers of the Northern system. Now, the implications of the
changes are as follows. One is that there could be an increased flow of
water in the initial phase of warming because of the fact that you have
more ice and snow melting, and contributing to the river water. On the
other side, after a long time, maybe, after a decade or two, one could
again see that there is less amount of snow available and there could be a
reduced water content in the river system. Considering that the Indo-
Gangetic plain, in the words of Dr. Norman Borlog, is such a massive
area, in alluvial plain, which could virtually support the entire earth in terms
of the food requirements, if properly managed, there is cause for concern
simply because if there are changes in the water flow in these river systems,
it could affect the productivity of the land around that location, i.e. the
Indo-Gangetic plain. So, what | am suggesting for the kind consideration
of the hon. Minister of Water Resources is that we should carry out a very
detailed assessment of this recession of the snow, create atlases related
to the glacier, model the implications of the glacier melting, look at the
near term issues related to the increased water flow into the river systems
and also assess the questionsof reduced potential, reduced water flow in
the years to come and so on. Thus probably, a major effort needs to be
mounted, much more than what is presently going on in the Ministry of
Water Resources. This is one aspect.

The second aspect is, we have today a method of monitoring the water
systems.

PROF. P.J. KURIAN (Kerala): Can you also explain why this recession
is taking place?

DR. K. KASTURIRANGAN: It is because of the global
warming...(/nterruptions}...

PROF. P.J. KURIAN: That is the only reason.

DR. K. KASTURIRANGAN: Yes. Presently, of course, there are
deforestation and many othegkinds of focal ecological system perturbations;
that are also a causé fo¥eoncem:. So, on€ has to totally understand the
reasons for it. But today, one ascribes these two causes for the level of
changes. This is the only major glacier in the tropical region of the worid.
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That also makes it a unique system in terms of the impact of global warming
on the glacier. For example, these glaciers in Switzerland and other places
in Europe are less affected because of less changes in the temperature.
They are much colder. But you have a tropical glacier in this part of the
Himalayas. :

PROF. P.J. KURIAN: The depletion of snow is very dangerous, ultimately
disastrous.

DR. K. KASTURIRANGAN: The second point that | would like to mention,
Madam Chairperson, is that we have today an excellent system of data
collection from ground, aerial surveys and space. We should be able to
locate the surface water bodies and even look at their depletion in terms of
their capacity, desilting aspects. Secondly, we can also look at the ground
water. You can look at the snowfall. You can look at many other aspects
of the hydrological cycle. Now, the suggestion here is that we should
make an assessment of the water resources. My suggestion is that we
should do a water resources census after every five years, which will give
us the health of the water resources in the country. Maybe, once in five
years we can do a water resources census, exactly in the same way as
what we do for demographic census as well as land resources census.
So, this could be a third dimension of this kind of effort. Probably, a
synchronisation of all the three could be a very useful thing in terms of
database, which would lead to several aspects of decision making for
development in this country.

The last point which | would like to make is that we have something like
4,000 billion cubic metres of water that precipitates over this country. We
have something like 1,130 billion cubic metres of water. That is the potential
water which is available. An amount of 600 billion cubic metres of water is
currently used. If we look at the projection from today to 2025 and then to
2050, when our population, in the normal circumstances, would be
something like 1,640 million, we will find that the requirement of water
would go up from the current 600 billion cubic metres to 1,150 billion cubic
metres and, finally, roughly to 1,500 billion cubic metres. Now, we have to
have a very clear-cut road map. Most of the projects to increase the utiliable
water resources in the sub-continent are going to be fraught with long
gestation periods. So, one has to make an assessment of this and see
what is going to be the road map so that we could meet the target required,
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which is something iike 1, 150 tillion cubic metres by 2025 and 1,500
billion cubic metres by 2050. How are we going to reach these targets?
We have to make an assessment. What are the options available? The
option, of course, would be groundwater recharging. One has to do the
water cycling. One has to look at what level is inter-basin water transfer
critical. | must say, in the context of inter-basin transfer, that there are
areas in the country where there is not much of an option, except
through inter-basin transfer, o make sure that we have the right amount
of water. The ecological aspect, certainly, will have to be addressed.
There are no soft options. There are only hard options. We have to look
into that.

On the whole, certainiy, India has enough potential in terms of
water that is available. If one takes a reasonable fraction of total
precipitation, say 35 per cent of its, still it could meet the requirement
up to 2050 based on certain rationale for per capita requirements,
industrial as well as agricultural uses. What is important is to have a
very clear-cut management plan and developmental plan spread over
something like 40-50 years. | am sure, the Water Resources Ministry
would address this question. But there is a sense of urgency to it.
Thank you.

St T TR U (Ferg) : 989, o1 39 9 H, 39 "eaqel foawg w ==t
B T 5HA U G W @ ng § i meen ag 5 off ® 7 U e T
faug &, ey & 1wl g R St g S § wgcergot fawe serm # ot e
gama ot feu # 18 oe gard @1 w w0 § e, ST % 55 e Wik |, 79
T TS H I I T F@ R gyl | @ F A aro-ove o fE
F e oY San 311 off Tt g, Aia e e @ fen g @ {1 aw e
v T =gt & 1 g A Foit-wofl T wvan & £ o Tw A vwivan, sdwarg 3R
wgdl g3 el A oft wai dave wrdt w51 § ) dovw gfeon @ o @ ¥ ofk wAfew
ATy A T @ d (aw e fu awit v fife Tl } sfes mia-mia @ e
w1 =9y # au 1 AgA, 30 wid W orhell g wErl gl o A ¥ 1 T |E
Ot 61 S QX <9 H TR 3 o wear € it SueRt yeea §1 1@ 1 9 < g8 9
S % 371 T S BTH AETTN, -1l AN AvhL-T-gal S8 HTeT
TE FL G, T FTH I 1 H3 HE F 0 R o &7 et & fag 2w 4 ferawa
ST | 3R §HY TR 150 T 31 sivHt ot Aifa 1 3R w1 Frrdver =wdt foran
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T b o S T S g I g1 Seh | Bew, § merre @ e € ok
Henrg # A S-S i I % fon wh - & g g ¥ 1 gl 9 aw R o e
® oy o= Tifa R e A aga iR e e ddt @ 1 5 9 1 e
SR et ol @ fed w1t I SR F ol s s A Fea ¥ R @), M sw
TS & Yt T e, o1 g q9 A 91l & Fifas 99, §f 98 93 §@ $1 A
? 1 e Hefy, T ud AR ) O e g g quE Wi S 8, afnd
Terffa # =) Y e 98 ¥ aga 79 Ivate At 7 ¥ ) den, 3w avet
RIS T 8 WS A e 3 ], SR e v s Tt e wiet
Y 3T H1 o H0 A T A4 ¥ | 3R g Nfed gt | of 96— 3 wEHt
# T o0 S ¥ 1 AW, 31 E w1 g9 TE 8, TR oft e & S e
#H, ¥ TenTg # ga el WEE A W | T8 R F e f g $ wE
e B §, T8l T 1 g THT R AT § | {D TS AL, Fie ST S HErEg
IR U R @ ¥ g T € R a8 o o AW HT ] 1 g ot R, el St &,
T aE S ¥ SR HEgA | Ie € 79 Il @ o fefaa € S § 19w a9 9o
& w1 Hem, O | TS 9 e 9 H 7w feufa o fF arft & faw fram
FHE & I fod St P EEE G Iod off, s WA R e tH fufa i fs
T w9 ok e A & g ot g o e @ | free e arell § ans
it #, T SR 2w % w5 el § ue w1 @ S i R A= i s g
Tq FT AT A v | Pl 31 e wre A 1w € fF oem
A et # Wi § R -9 wR & e iR wwen i1 @ el ® 1 9% weel
e TR, 9R o1 HER S8 3SRl 9 wifta 78 2, W@Rﬁwm‘ﬁm
maﬁa&zﬁaﬁaﬁﬁla—éaﬁr@{{zwaﬁ@m%mmﬁﬂtﬁ
= 2025 T IS H TR ST HWehe U1 B, iR doE T -5 W oft o1 <t
Wer & = W g ¥ ) 9w T sTeTe feaf ¥ ol see am o v fam &
FHTT ST | T, %gm?imﬁsﬁmmmaﬂtmﬁ'&mﬁﬁmwm
S ¥ 1 e & | g o e e st 1150 fiyefieiet snfter €Y €, At 40
9, AR T YA ot T Ferawar fore gu ¥ ) O W S 2 e 12,500
fefiiet anfee 91t B, = 500 39 9 & @ gl e Toem & S H faw
130 Firefidiier, arft 4 =1 5 39 TR B &) o & Sarere i S @ Pt w6
T At , A1 IS HER @ T ¥ 1 39 A 11 3w gued vl 9 Hfew
TR forem S W&l & | o7 TR 3 foame ) R F1 e F e @ wew
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Hed TET 33 o 39 H gt & fAu sieEdt | YE 8 st st wedt f st
AT o S | sd e 9 & YEmsl 3 319 T Ul ) Ut 27 A $h
+ e, 39 7 afas & T ok UE 9 9F o Wn? T e Hifd |
QAR 1 BT G H g Tt | 3a fe T @ v o
Torifa gt oaTll U J@-~tfd | f59R &6 wifee | Je0, g9r e di,
FF] ITeTET 3R I B T FE T TP TS T @ SifE T iR |
IR FHR SIA-T1f 1 FET BIeT @1 A 3T At 20 et ¥ 76 9T import A1
T | HeH, $SETAE Fret Aenie &1 91 § TR 1 2025 # fégw 39 29 i
Y TF €S 319 T T wed fadel @ @l gl s em!

Hen, gt FT GEn w1 gt aEeet | 9= @ i e A wu ®, A
el § ar & e ard wyreend qfgceeil @) s gsdt € Afeed stk 98-8
afeaal et 9ot 8-10 Hiet g1/ Ul S Tt ¥ | 9 e Svr 61 | awa
%) 19 A 3G BFHdl & 188 9 S Ja 1t Frelf & Pt R ad s @
# a9 51 afeens =1 S99 vl § dfaa w9 & o = wefedl ok -9
afeaal #1 STt faen & Afyer ¥ @ 3w &1 oI 9 |ial W g <9 #
wfecesil &1 qgen IR WITa® ifysR &7 fn fageft s aft &1 1340 o =g et
2 fr srar-ifa i g 3meeror g =1 39 foe T £, e eTmeerr Afgensi # forg
ARFE B 1w | e, Wa H WigET 9 TS & 5o Wia $1 ggel i fadt
THER § | 1 a1 & SR 3Ew) gfg & 9 § uw wfeen § e T S wea &
i 7 %1E 3w fow Fw &)

tren, witsr 3 gt & TS W HD wrEfed T et ¥ 1 TR T8 O FeEa
2, ot it e dw aeE A O 6 T S iEa AE &g aeia € e frafmad
I gt W A 1St W H Ot g i T gem o w e @ forg @A oik
A1 ST g Feh 11 | 3R B 78 Uhe1 & 1 98 Rl @ ot Wl o et mifeat
T - G I T IS 1 TR e A oy T R-w ) Al | R-9-wg
Tt e & 1 grea o Wt ® w1 w9 % Wi fieme sge faw e & 19
F 7Y TSI I BT YUY AT F1TC T3 §7 | I 51 d9g FL g R
{3 it S G | HSH, A P A YA T G Y, STt o gt g )
1S 30 ¥ 4 5 o9 § el F o1t Wial 1 g9 I Eie-wtae gar i ¥ 1w
Y SRT Y TR I § R i S @ wER o 1 wred T @ et dew,
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6.00 P.M.

# 7rgf war IO 0 = L o 2001 F v wEn 9 a1 99 %=, 9 ok
I T 143 wiYt ¥ § 107 iy @ e A | suw ord v d iy 9 fRam ok
FTZEIS T ITD G} WiaT B TR a1 R 376w 76 @ g E i e 9w 9%
ATER TH TET TS T OF qS-Y-T R E |iY T T TEEN H1  EIYE
TE 99 THA | ASH, Se-BNe A TATHT A H AT T HLFH 3-STc1 T qgl
Hehd § 1 gt A ot 3 AT ST 97 1 3 7R 39 <9 H fhet a9 %1 e
T AT & T T8 SIS hifa &1 € | 6 501 SIaeamg 9t water management
ai 91t fifa It water policy ® ar # =il § T Y1 o |feg ok s
hifd &1 FE TR S B | AR e s g g T8 A s aR | o ww W
Tare AT =e grn R o vl ) wfRa T s g =it faw
TWET g T S T Surt | 9 o197 ST Sl a1 & =1t 1 a1 Hew, g e
A1+t 1 7% A € R o S otera ¥ o A it e @ e gfes
w1 a5 B At 31 W # s wifa ¢ Bt 38 S wifa | s & T )
IR HFWA ® T 39 @A 81, qUA1 Wg9-3+ siger1 g, illegal connections
U B iR At F g Bom | s v =t o g vl i 3w H e St
% AR H g oo gewior 1 wger 2 A T fF o1 | 7 19 5Tt i Y
= Hifq A= 3 T ¥ gFR e gt @ R 49wt ) Sfea wifa st
BRI Al S ® 1 S ) STTE Y 30 Sed % o1 a3 38 Aify w5y
sl wifa # wRafda = 3w 1 369 W S am, aemE, wR)ia ok a1 s aeft
A2 gu ¥ 17 9ue & forn wiafts ... (aaE F) 6d)... i syfore aiw @
T § Afgenadt 3l et aie @ a1 wa-Hifa =it frad aer & v
At & sty B e s af fifa sver At si S sraen ot A9 w e
et o 1A & fom gt s #1 3nea 9 &) v=Ee |

ITATAH (A TN AR ) : ¥=aE | o eran Y, wEe Wit 9
e oft T €, 1 o9 dren It feae @ 9wy it

THE MINISTER OF DEFENCE (SHRI PRANAB MUKHERJEE): Madam,
if you permit me, | can lay my statement on the Table.

SHRI V. NARAYANASAMY: Yes, Madam. | can speak after that.

THE VICE-CHAIRMAN (SHRIMATI SARLA MAHESHWARI): if the
House so permits...(/nterruptions)... No. we have to finish the discussion
today itself. Tomorrow, we will have the reply from the Minister.
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SHRI MANOJ BHATTACHARYA: Madam, how long will it take?

THE VICE-CHAIRMAN (SHRIMATI SARLA MAHESHWARI): Only two
speakers are left. So don't worry. We will be able to finish it.

SHRI S.S. AHLUWALIA: Then, let the discussion be over.

_SHRI PRANAB MUKHERJEE: Whenever the House agrees, | willdo it.
You fix the day. | have no problem.

SHRI V. NARAYANASAMY: Madam,...

ITANTAE ( SHA T qRTED ) : TRFOTHA 5, SR 9 ¥ A & g H
S € e & STAfa | 78 ST L Tl § 6 3 91 @ 319 99 F) ST F
TTARET|

SHRI YASHWANT SINHA: Madam, | do not know what the Minister is

going to speak. We are not privy to it. This is a highly controversial issue.
I would prefer that the Minister reads the statement.

SHRI PRANAB MUKHERJEE: | have no problem. | can read it.

ST (ST T AR ) : ST AT $=H & ., (FAUM)..., T B
vg SifSre ) are § gF @i |

STATEMENT BY MINISTER

Affidavits filed on Behalf of Union of India in the Writ Petition
(C) 270 of 2004 filed By K.G. Dhananjay Chauhan
Versus Union of India and Others

THE MINISTER OF DEFENCE (SHRI PRANAB MUKHERJEE): Madam,
in the last few days, various statements have been carried in the mediain
respect of the affidavits filed on behalf of the Union of India (UO) in the Writ
Petition (C) 270 of 2004 filed by K.G. Dhananjay Chauhan versus Union of
India and others. | would like to place the facts on record.

(MR. DEPUTY CHAIRMAN in the Chair)

The Writ Petition had been filed in the Supreme Court on 15th June,
2004 as a Public Interest Litigation. The Writ Petition is primarily based
on the report of the Comptroller and Auditor General (CAG) No. 7A of 2001
which deals with the special audit of cases of procurement done for
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